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Please find enclosed herswith the copy of the Order/imtesim—Brder
passed by this Tribunal in the above said Applicatioﬁ&on 1.9.1986.
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&.,Nos, 129 to 131/86 (F
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Shri M. Vasudeva Rao, counsel
for the respondents, has no objec~
tion to the prayer asked in the
Applications being granted. The
reliefs are granted to the appli-
cants accordingly, '

Shri M. Narayanaswamy, counsel
for the xmsp applicants, submits tha
no interim order was passed by this
Tribunal in these three Applications,
in view of @ recent decision taken
by the Central Government, the lst

respondent herein,
he submits that
However,/the cases of the

applicants may be considered by the
respondents on priority basis, since
the applicants in these applications
are also similarly placed as in
A.Nos. 21 to 23/86 (F) and 120 to
125/86(F).

The above submiscion has force
and we therefore direct the respon-
dents to deal with the cases of the
applicants in the matter of allotmen:
of quarters oﬂ?riority basis.

Applications are ordered

accordingly. /
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